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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

T.A.N'J.01/2001 Date of 0r-dar: '~JI".-.----. I ..,-:> J ) -'--C/ v ::----

1. Har Govind Saini, S/o Sh.Mangal Ram Saini, R/o Gra~ 

Semli, Tensil Nagar, Distt.Bnaratpur. 

2. Gokul Ram Kali, S/o Sn.Ganesni Lal Koli, R/o Gram 

Gadi Sawai Ra~, Teh.Rajgarh, Alwar • 

••• Applicants. 

Vs. 

1. Navodaya Vidyalaya Samiti tnrouqh its Director, A-

39, Kailash Colony, New Delhi. 

2. Dy.Director, Navodaya Vidyalaya Samiti, A-12, 

Shastri Nagar, Near Peetal Factory, Jaipur. 

3. Principal, Jawahar Navodaya Vidyalaya, Knair-tal, 

Alwar. 

• •• Respondents. 

Mr.Rakeah Sharma Counsel for applicants 

Mr. Mr.V.S.Gurjar Counsel f~r respondents. 

CORAM: 

Hon'ble Mr.S.K.Agarwal, Judicial Member. 

PEK HON'BLD MR S.K.AGARWAL, JUDICIAL MEMBER. 

A Civil Writ Petition No.6205/98 was filed by tn9 

applicants before tne Hign Cour-t which was transferr-ad to 

this Tribunal and regist3red as ~.A No.l/2001. The relief 

sougnt by tha applicants in tnis application are to direct 

tne respondents to ~ay tnam tna salary of Cook in regular 

pay scale i.e. Class IV servants from the data of theic 

initial appointment and to regularise tneir s~rvices on tne 

post of Cook, i.e. Class IV post. 

2. Tne -::as~ of tne applicants is t.nat aoplicant No.l 

was initially engaged as Cook w.e.f. 25.11.92 by a verbal 

ord~rs and was baing paid Rs.500/- p:c montn. Similarly 
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applicant No .• 2 w~s initially engaged as Cook w.e.f Seotember 

1995 by a verbal orders and was being paid Rs.600/- 9er 

·month. It is stated tnat both of th=m have been continously 

working on the post and thay are working more than 8 nours 

per day cut in order to deprive tnem the benefits of 

regtilarisation and salary they nave been shown as part-time 

employees. 

3. In the reply filed by the respondents, it is stated 

~hat applicant No.l, Har Geving Saini appeared and 

participated in tne pro~ess of selection for tne post of 

Chowkidar and nas been appointed vide ~rder dated 2.3.2001 

and he joined on tne post w.e.f. 7.3.2001. It is also stated 

in tne reply tnat applicant No.l desired for witndrawal of 

tne present application. It is furtner stated tnat the 

applicants were engaged as part-time workers for cleaning of 

utensils and otner extra work at the time of lunch and 

dinner. It is also stated that tnese workers are getting 

free mes~ facilities alongwitn the students therefore they 

stay in the m~ss as such tney ar~ wrongly claiming as full 

time workers. It is also stated tnat.part-time workers are 

not paid from salary head but from the boarding budget 

' 
receiv~d for the sttidents. Therefore, tne applicants have no 

case. 

4. Heard the learned counsel for tne parties and also 

perused tne whole record. 

5. Shri Har Govind Saini, applicant No.l has been duly 

selected on tne post of Chowkidar and ne joined on tne post, 

therefore his orayer for regularisation has become 

infructuous. 

6. Part-time workers are not entitled to regular pay 
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scale at par with reg~lar employees. In tne instant case, it 

has been made very specifi~ tnat the applicants were engaged 

as part-time workers for cleaning utansils and otner axtra 

works in the mess to help the Cook during Junch and dinner 

time and have also been provided with free mess facilitiss 

therefore, they stay· at their own accord in tne mess. In the 

reply tna respondents have ·made categorically clear tnat the 

applicants were engaged only as part-time workers and tney 

have not been treatad as full-time workers and this fact 

could not have been specifically contradicted by the 

applicants by filing any rejoinder. It is settled prin~ipla 

of law that part-time workers are not entitled to 

regul~risation and ~nay are not entiiled ~o regular pay 

scale at par with r~gular employees. Tnaiefore, in my 

considered view, the applicant nas no case for interference 

by tnis Tribunal and this O.A devoid of any merit is liable 

':o be dismissed. 

7. I, therefore, dismiss tnis O.A having no me~its. 

However, it is observed tnat if applicant No.2 participates 

in a process of selection witn tna respondents' department 

for any Class IV p~sts, his previous expe~ien=a may be given 

waightage. 

8. No order as to costs. 

Q~-
/<s.K.Agarwal) 

Member ( J). 


